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Copy to:=
' 1, The Secretary, M/o Defence, Union of India, DHQ PO,
New Delhi,
2., Engineer-in- Chief, Army Head Quarters, Kashmir House,
DHQ PO, New Delhi,
" 3« The Chief Engineer, Southern Command, Pune,
' 4, One copy to Sri. K.S.ReAnjaneyulu, advocate, CAT, Hyd.
. 5 One copy to Sri. N.V.Raghava Reddy, Addl., CGSC, CAT, Hyd.
6., One copy to Deputv Registrar(A), AT, Hyd.
" 7. One spare copy.
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